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IN THE CEN1 RAL ADMINISTRATIVE TRIBUNAL \ r. 
JAIPUR BENCH, JAIPUR ~ \l"·v 

.. 'x\ tt\-) \\,'~ '\r 

. 

, .A. No .. 77 /2002 
.A. No. 

Ar un al Meena 

Mr. p N.Jatti 

Versus 

' "' 
UOI a d two others •. 

Mr. i .c. Goyal 

'°"': ~~ 
199 <"'/~ 

v. (/' 
.:...---" 

DATE OF DECISION _____ _ 

Petitioner 

Advocate for the fetitiooer ( s) 

Respondent 

Advocate for the Respondent ( s) 

CORAM t 

The Hon'ble Mr. Justice G.L.Gupta, Vice Chairman~ 

T~ Hon'blc Mr. ;n~Gupta, Administrative Membe·r~· 

1. Whether' Reporters of local papers m•Y bo allowed to soe tbe Judgement! 

2. To be re' erred to the. Reporter or not? 

3. Whethe 1
• their Lordships wish to see the fair copy of the Judgement 1 

4. Whetho it needs to be circulated to other Benches of th~ Tribunal ? 

( .• 0. Gupta ) _. 
Admini trative Member;; 

( G.L. Gupta ) ·'" 
Vice Chairman.;. 



CENTRAL ADM IN IS TRA TI VE TR I BUNAL 
JAIPUR BENCH: JAIPUR. 

. .. -

o.A. " 77 /2002 Date of decision: ''1-'ii' z._.v). 

Arjun!al Meena 
S/o 8 agirath Lal 
c/o B agwan ~ahai Meena 
P.L. · 1, Meena Colony, 
Ganga ale Gate, 

1~0 I " 

J~)PU • . . Applicant 

rep. . . Counsel for the applicant • 

-versus-

1. e Union of India through the 
S cre~ary, to the.De~artment of 
P sts, Da~ Bhawan, Sansad Marg, 
N tJ Delhi. 

I 

2. C1ief Dost ~aster General, 
R jasthan Circle, 

3. 

J · ipur. 

5 p 8 rintendent of Post Offices~ 
M on; Sastri Nagar, Jaipur- 16 • • Respondents • 

rep. y Mr. N~C. Goyal . . Counsel for the respondents • 

CORAM : The Hon'ble Mr. Justice G.L.Gupta, Vice Chairman. 

The Hon'ble Mr. H.D.Gupta, Administrative Member. 

ORDER 

Per Justice G.L.Gu ta: 

_,:--~J......____I 
::.:;.,..~..!'-.~) 
of th Superintendent of Post Offices,'M' Division, Jaipur. 

The applicant is employed in the office 

He directed vide memorandum dated 1s;1.2001, to undergo 

Saharanp r from 22~1 ~2001 to 27 ::1 .2001, and 
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he was relieved on 19~1.2001. He had also been paid T.A. 

advanc of Rs.1000/-. He, however, did r:iot join the 

traini 1 g Course at PTC 5aharanpur on 22~~'1 ~2001 ~- Instead 
! . 

I he sub' itted medical certificate for three days leave 

on med"cal grounds and further certificate for three more 

i days 1 ave on medical grounds with effect from 24.1.2001. 

He jail ed duty back on 30:1 ~2001 in his office: Since he 

did join the training course, the competent authority 

the period of absence from 22: 1. 2001 to 29 :1 :-2001 

as 'd'es-non' vide order dated 29.3:2001. The applicant 

prefe red an appeal against the said order, before the 

Chief !Post Master_ General, Rajasthan Circle, who vide 
I ..• • 

order dated11.12.2001, rejected his appeal. Hence this O.A. 

2. The case for the applicant is .that he 

could ot undergo the training at Saharanpur because_ of 

his il ness for which he submitted sick certificates: It is 

stated that the applicant was prevented '"~by3 sufficient 

case f om joining the training course. 

3 • In the counter the respondents' case is 

that applicant has not submitted supporting documents 

showin,g his intention to proceed to Saharan pur, such as 
! 

Railwayj Reser vatiqn ticks t, cancellation ticket, medical 
' 

•O 

prescrliption etc." It -is stated that the applicant had 
I 

I proca,ded to his village instea~ of proceeding to Saharanpur 

I 

for j~ining the training course. 
I 

In the iejoinder, the applicant has 

the facts stated in the o.A. 

We have heard the learned coynsel for 

perused the papers on record; 



6 .- It is not in dispute that the applicant 

had su 1 mitted sick certific~tes which had been issued by 

the Me ical Officer of the Government Hospital Dausa, 
I 

and Va'dya of Government Aushadalaya, Tunga. In the 
. I 

certif"cates it was stated that the applicant W§S sick. 
I 

I 

7. It is not the case for the respondents 

that o inquiry they found the sick certificates produced 
I 

~y thelapplicant not genuine. It is also not the case far 

the re. pondents that the certificates were issued by 

incomp tent authorities. The respondents have not 
! 

i ,. accept d the plea of the applicant on the ground that 

he has not produced the 9ocuments showing his intention 

to pro eed to Saharanpur; 

s. When the applicant has produced sick 

certif. cates issued by the Government Doctor/Vaidya 

and wh n they have not been found to be fake, there should 

not ha
1 

e been any cause to in~ist the applicant to 
., 

produc medical prescriptions; 
I 

The applicant's version of illness also 

could ot be rejected on the ground that flE dical reimbursement 
I 

was no it cl aimed. Medical re imbur semen t is a facility 
I extend d to the employees. It is for the employees to 

' : . . 
I 

avail the sam~ or not. It is not uncommon that sometimes 
I not ve
1

y costly medicines are_prescribed but only rest 

cures 
i 

the patient. Therefore, not claiming the reimbursement 

could !not be considered as a circumstance against the 
I • 
I 

9. So also, on the ground that reservationJ 

tickets have not been produced, no adverse 
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inference :!u:Jht to have b2en drawn against the applicant. 

It is not ecessary that an employee should undertake journey 
I 

I ' 
by reserve· tickets. It is not uncommon that many a times 

people tra e 1 in trains without reservatton. 
I 

10. )Jhen it is not in dispute that the app lie ant 

had submit• ed sick certificatr;s obtained from the Government 

Doctor/Vai 1 ya as required under the rules, there could not be 

any justif'.cation to treat the period of absence as 1 dies non '. 

I As matter f fact the applicant was· not in a position to reach 

Saharanpur1 for training due to illness. The absence from 

train:tng c: urse cannot be said to be de liberate. The order 
~ I 

passed by · he Superintendent of Post Of fices, and the 

Chief Post Master General are not sustainable in law and are 

liable to , e qu as bed. 

Consequently, this O.A is allowed~ The orders 

impuJned i this o.A are hereby quashed. The C0cT';.'P.tent 

authority , s directed to pass appropriate order on the leave 

applicatio
1 

of the applicant within one month from the date 
.1 

of communi: ation of this order• 

12. No order as' to costs• 

----
( ff .<..:iupta ) 

Adminis 1 trative Member 

j sv. 

(G T .-. t \ :i •• _, Ql:iup a / 
Vice Chairman. 


